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www.FlINANCIALEXPRESS.cOM Form No. INC-26 
[Pursuant to Rule 30 of the Companies 

Incorporation) Rules, 2014] 
[Pursuant to Rule 30 of the Companies 

(Incorporation) Rules, 2014] 
Before the Central Government, RegionalBefore the Central Government, Regional and Three Paisa Only) as on 30-09-2020 together win urtner interest thereon at the contractual rate of s thereon. 

CRIPTION OF THE IMMOVABLE PROPERTY 
operty at 1st, 2nd & 3rd Floor with roof rights of buiding no.l/1459- 1460, Chandni Chowk, Delhi 1459, Chandni Chowk Delhi msg 50.00 Sq. Yds starnding in the name of Sh. Adishwer Gupta which operty No. 1458, On the West: Property No. 1461, On the North: Other Property, On the South: 

Place New Delhi 
CompanySecretary 

FORM -A PUBLIC ANNOUNCEMENT 
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Reso Process for Corporate Persons) Regulations, 2016) FOR THE ATTENTION OF THE CREDITORS OF PANTEL TECHNOLOGIES PRIVATE LIMITED RELEVANT PARTICULARS 

on 

1. Name of Corporate debtor 
2. Date of incorporation of corporate debtor 23/08/2010 

Authority under which corporate debtor is R0C-Delhi 
incorporated/ registered 

Corporate ldentity No/Limited Liability 
| ldentification No. of corporate debtor 

Address of the registered office and 
principal office (if any) of corporate debtor | Near Central Bank New Delhi-110019 

Insolvency commencement date in respect| 09-12-2020 (Order was pronounced on 
of corporate debtor 

20 Virender Kumar, (Authorized 0fficer), Punjab National Bank 
Pantel Technologies Private Limited 

SBFC Finance Private Limited 
(erstwhile Small Business Fincredit India Private Limited 

red Office:- Unit No. 103, First Floor, C&B Square, Sangam Complex, ge Chakala, Andheri- Kurla Road, Andheri (East), Mumbai-400059. 

U72300DL2010PTC207463 

602/96, 6th Floor, Siddharth Building, Nehru Place| 

(As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002) 
orized Officer of SBFC Finance Private Limited under the Securitization, Reconstruction of 
rity InterestAct, 2002 and in exercise of the powers conferred under section 13(12) read with 
t) rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, within 60 days from the date of receiptof the said notice. 
repay the amount, notice is hereby given to the Borrower/Co-borrowers and the public in 
session of the property described herein below in exercise of powers confered on him/her 
Rule 8ofthe said rules on the below-mentioned dates. 
d the public in general is hereby cautioned not to deal with the property and any dealings of Trust/SBFC Finance Private Limited 

Description of Propertyfies) & Date of 

26/11/2020 by Hon'ble NCLT, Delhi- Bench IV 
in C.P. No. 1B-923/ND/2020 and copy of 
revised order was received by IRP through 
email from NCLT on 09/12/2019) 

07.06.2021(180 days from the date of 
Commencement of resolution process) 

Estimated date of closure of insolvency 
resolution process 

Name 
insolvency professional acting as interimReg. Number: 1BBVIPA-002/1P-NO0893/2019 resolution professional 

registration number of the Name: Gagan Gulati 

2020/12832 
Address and e-mail of the interim resolution Reg. Address: A-179, First Floor, Sudershan Park, | professional, as registered with the Board New Delhi 110015. 

Email address: ipgagangulati@gmail.com 
Reg. Address: A-179, First Floor, Sudershan Park,| 

10 AddresS and e-mail to be used for 
Corespondence with the interim resolution |New Delhi 110015. 

professional 
11 Last date for submission of claims 

Classes of creditors, if any, under clause (b)of 
Sub-section (6A) of section 21, ascertained by | Not Applicable 
the interim resolution professional 
Names of Insolvency Professionals identified to| 

act as Authorised Representative of creditors in | Not Aplicable 
a class (Three names for 6ach class) 
(a) Relevant Forms and 

14 

Amount demanded in 
Possession Notice (Rs.) 
Rs.25,66,38,011.10 

Possession Email address: pantelcirp@gmail.com 
y No.1: 
iece and parcel of land admeasuring 4.7979 Hect, Part of (Rupees Twenty Five 
dos. 390, 393, 394, 395, 396/3, 401/2,402/1,403, 404/1, 388 Crores Sixty Six Lakhs 
392, 406, 407, 386/2 min, 387 min, 389, 408/1-2, 408/2, Thirty Eight Thousand 
1/1 min, 385, 386/2 min and 387 min, situated at Village| Eleven and Paise Ten 
Jalalpur, Pargana, Tehsil and Dist. Meerut, Mawana Road. Only) as on 20th July 
astitute, Uttar Pradesh- 250001. 
No.2: 
ce and parcel of land admeasuring 3.3440 Hect, Part of 
s.401/1 min, 405 min, 522, 524, 526,528, 529, 525, 386/1, 
1, 413 min, 406/3 min, 412 min, 416 min, 517/1, 521/2, 
2, 402/1, 405/2, 408/2, 409/3, 414 min, 530/1, 531, 554/3,| 
Vilage Salarpur Jalalpur, Pargana, Tehsil and Dist. 

vana Road, Near JP institute, Uttar Pradesh- 250001 
session:9-0ec-20 

23/12/2010 

2020 Web link: itps:bbi.gov.inhome/downloads 
(6) Details of authorized representatives are 

available at 
Notice is hereby given that the National Company Law Tribunal has ordered the commencement ofa 
corporate insolvency resolution process of the Pantel Technologies Private Limitedon 09 
December, 2020, however order was pronounced on 26/11/2020 by Hon'ble NCLT, Delhi- Bench 
V in C.P No. IB-923/ND/2020 but copy of revised order was received by IRP through email 
from NCLT on 09/12/2019. 
The creditors of Pantel Technologies Private Limited, are hereby caled upon to submit their claims 
with proof on or before 23" December,2020 to the interim resolution professional at the address 
mentioned against entry No. 10. 
The financial creditors shall submit their claims with proof by electronic means only. All other 

creditors may submit the claims with proof in person, by postor by electronic means. 

Submission offalse or misleading proofs of claim shall attract penalties. 

Date: 12.12.2020 

Physical Address: Not Applicable 

-

sub-section (8) of section 13 ofthe Act, in respect of time available, to redeem the 

Sd 
Authorized Officer 

SBFC Finance Private Limited 
Gagan Gulat 

IRP of Pantel Technologies Private Limited 

IBBVIPA-002/1P-NOO893/2019-2020/12832 Place: New Delhi 
Office: 9th Floor, Antriksh Bhawan, 22, K.G. Marg, New Delhi-110001. 
s: 01123357171. 23357172, 23705414 Website www.pnbhousing.comn INVEST U.P. 
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faf: 11.12.2020 
DIN: 01909840 

FORM-A 
PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (nsolvency Resolution 

Process for Corporate Persons) Regulations, 2016) 

FOR THE ATTENTION OF THE CREDITORS OF PANTEL TECHNOLOGIES PRIVATE LIMITED 
RELEVANT PARTICULARSS 

Td&f 22.12.2020 57 10.3o yaf. à FH 

1. Name of Corporate debtor Pantel Technologies Private Limited 

Date of incorporation of corporate debtor 23/08/2010 

Authority under which corporate debtor is ROC-Delhi 
incorporated/ registered 
Corporate Identity No./Limited Liability 
ldentification No. of corporate debtor 

zt 3rfraAI/T fTTI webexappli-
ion/software 3734S ; 

U72300DL2010PTC207463 

-1/a Ri seHTI-II ERT faar 37fereei/TT i. 011-23748473 
602/96, 6th Floor, Siddharth Building, Nehru Place, 

Address of the registered office and 

principal office (if any) of corporate debtor | Near Central Bank New Delhi-110019 

Insolvency commencement date in respect| 09-12-2020 (Order was pronounced on 

of corporate debtor 3T3, 5 T9rr, 2020 i z TI 
26/11/2020 by Hon'ble NCLT, Delhi- Bench IN 

in C.P No. 1B-923/ND/2020 and copy of 
revised order was received by IRP through 

email from NCLT on 09/12/2019) 
07.06.2021(180 days from the date of 

Commencement of resolution process) 

Name: Gagan Gulati 

Estimated date of closure of insolvency 
resolution process 

Name & registration number of the 
insolvency professional acting as interim Reg. Number: 1BBVIPA-002/1P-NO0893/2019- 

resoluton professional 5 7q47, 2020 51 z TI fag frgr, Sarret-I, fai 

37fuaUT Man a,| : 011-23748472 

: drtldelhi-dfs@nic.in 

2020/12832 
Address and e-mail of the interim resolution Reg. Address: A-179, First Floor, Sudershan Park, 

professional, as registered with the Board New Delhi 110015. 

D1 . INC-26 
tt (fororaaa) foraa, 2014 

fara-30 gTT) 

OT . INC-26 
ayait (foraar) foraa, 2014 

forr-30 31qT) 
Address and e-mail to be used for 

Correspondence with the interim resolution | New Delhi 110015. 

Email address: ipgagangulati@gmail.com 
Reg. Address: A-179, First Floor, Sudershan Park, | 

professional 

11 Last date for submission of clairms 
Classes of creditors, if any, under clause (b)of 

sub-section (6A) of section 21, ascertained by | Not Applicable 

the interim resolution prolessional 

Email address: pantelcirp@gmail.com 

23/12/2010 

-ft stfA4, 2013 t arer 13 t y-arT 

(4) 3t -t Arm) fr, 2014 Aan 
30 3-fM5) T () HH 

3t 

A4, 2013 i TET 13 3-aT 

b9-it (An4) fM4, 2014 aI 
Names of Insolvency Professionals identified to 

13 act as Authorised Representative of creditors in | Not Applicable 

poTsta srgde fafae (CIN: 
L2012PTC237415) Tt TUtoT 

zgs ars Jgdz iaes (CIN: 
U70200DL2012PTC237488) fiaa foT| 
duft 3r, -94, Ty ä.1, Fi aT ZT 

a class (Three names for each class) 

4a) Relevant Forms and 
14 b) Details of authorized representatives are 

Web link: ittps:j/oi. gOV WOIne:downlcads 

available att 

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a 

corporate insolvency resolution process of the Pantel Technologies Private Limitedon 09 
December, 2020, however order was pronounced on 26/11/2020 by Hon'ble NCLT, Delhi- Bench 

IV in C.P No. IB-923/ND/2020 but copy of revised order was received by IRP through email 

from NCLT on 09/12/2019. 
The creditors of Pantel Technologies Private Limited, are hereby called upon to submit their claims 

with proof on or before 23 December,2020 to the interim resolution professional at the address 

mentioned against entry No. 10. 

The financial creditors shall submit their claims with proof by electronic means only. All other 

creditors may submit the claims with proof in person, by post or by electronic means. 

Submission offalse or misleading proofs of claim shall attract penalties. 

Date: 12.12.2020 

Physical Address: Not Applicable 

...3HTdcs 110095 TH ¥ 

1q, 20200 i 3THTTUT ATH 5 15 30 74R, 2020 i ATATTUT AT4 05 

sTerffa, 2013 a areT 13 T HR DYi affea, 2013 rRT 13 TT 

Gagan Gulati 

IRP of Pantel Technologies Private Limited 
IBBVIPA-002/IP-NO0893/2019-2020/12832 

LPlace: New Delhi 

(www.mca.gov.in) T7 ARTT| Hefe-21 utéa (www.mca.gov.in) 7 fd 514 
afAETa T4afaa fay sATdaUT ( JAatra) 

. 2, Tak T, 7, 2 f, a 2, quazUT 7 faa, 2016 faf44 36 (1) starta 



THT, 13 fauar, 2020 5 

3T8T 7HTZTA UT5T) fafe4Ta, 2016 aa6 TA] 

HTAÍETT TE fat 

TR 23/08/2010 

614TR TTER 19RE TE TEVAAU72300DL2010PTC207463 

HHTT(z ) T f-110019 

6. 379ttz ER q7 7 74HAT09-12-2020 (T. ZAT. IB-923ND 2020 7 

AT4 faf THTT, EI-TZ IV aT 26.11.220 | 

2ATèFT f 09.12.2019 E 

IBBIIPA-002 TP-NO893 2019-|| H: 

2020/12832 

110015 

- ipgagangulati@gmail.com

10. -H q4TT TFT4 I 73Tr T7Tsi : q-179, 927 T, T , T}-110015 

3- 1pantelcirp@gmail.com 
23/12/2010 

12. -akH H4TTA ThTA EIRI T 21 1 39-|49177 

&TT (67) 7 FTT (a) TE HTaa 

fafra 6 ea] 
13. fut daari afaza ufa-f 7i 

7 https:/ibbi.gov.in home downioads 

O85883 TIYÉi, - z IV aRT T. ATT. i. IB-923/ND 2020 ATÈT 20.11.2020 a AT 

eifeva 4rceT sfa-am aI 3ATÉ ATÀ 09.12.2019 Tg 
-z 2HTA ATETz faHeE UTETI TA zrai 1 4TT 23 f , 2020 * TA HR7 63, YSI, T4 & TR, 3.9. 

10/12/2020.a 

at: 12.12.2020 
0021P-NO0447/2017-18/11237 IBBUIPA-002/1P-N00893/2019-2020/12832 

fagii a 
teT A T ffPE ( DrEATUaTEfa)

74 2, -49, EA TE,|| 



 

IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI 
COURT – IV 

 
ITEM No. 3 

IA/5329(ND)2020 (IB)/923/ND/2020 
IN THE MATTER OF: 
Ankur Enterprises … Applicant/Petitioner 

Vs   

Pantel Technologies Private Limited … Respondent 

            
Order under Section 9 of IBC. 
 

Order delivered on 09.12.2020 
Coram: 
DR. DEEPTI MUKESH, 
HON’BLE MEMBER (JUDICIAL) 
 
MS. SUMITA PURKAYASTHA, 
HON’BLE MEMBER (TECHNICAL) 
 
PRESENT: 
For the Applicant  : Mr. Jusmeet Singh Kohli, Advocate 
For the Respondent : Mr. Prateek Gupta, Advocate 
/Erstwhile Management:  
 
    

ORDER 
 

IA No. 5329/ND/2020:  

Application filed seeking modification with respect to appointment 

of IRP.  Learned Counsel states that in view of the liberty granted by 

the Bench, the Operational Creditor had filed fresh Form No. 2 after 



the order was reserved for appointment of Mr. Gagan Gulati as the 

IRP of the Corporate Debtor but inadvertently when the order was 

pronounced on 26.11.2020, the order reflected the name of IRP as 

Ms. Deepak Kukreja.  Learned Counsel seeks that the since the 

Operational Creditor is desirous of and he has already filed Form 

No. 2 which is on record of Mr. Gagan Gulati, the same be modifed 

in the order pronounced on 26.11.2020.  The order dated 

26.11.2020 stands modified to the extent of change of name of IRP 

from Mr. Deepak Kukreja to Mr. Gagan Gulati.  Mr. Gagan Gulati is 

directed to take charge of the Corporate Debtor as IRP.   

Application is allowed and disposed of.   

 

Sd/-        Sd/- 
SUMITA PURKAYASTHA 
MEMBER (T) 

 DR. DEEPTI MUKESH 
MEMBER (J) 

 
Mukesh- 09.12.2020 
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